O.A. Nob6R/201 1

ORDER DATED 22** OF FEBRUARY. 2012

Lo,@m |
HONBLE MR. C R MOHAPATRA, ADMINISTRATIVE MEMBER

&
HONBLE MR, AK. PATNAIK, HIDKIAL MEMBER

Heard Sn DK, Mohanty, Ld Counsel  appesrmg for the
applicant and $r U B. Mohapaatra, L.d. SSC for the Respondents.

2. 5n Maohanty, Ld. Counsel for the applicant submuds that the
disciplinary proceedingy which was matiated agamst the apphicant smee long
has been completed after receiving notice from the Tnbunal. Hence, he
wants fo withdraw this QA Prayer 1s atlowed m view of the memo filed by
Sn “‘Mohanty, Ld. Counsel for the apphicant.  Accordmgly, this O A s

dismuissed as withdrawn,
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